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CENTRAL ADMINISTRATIVE TRIFJNAL:G WAHATT BENCH, GJWAHATI %

ORIGINAL APPLICATION ' . %’(,‘ L OF 1998,
U, v «.Pa:; .......4PPLICANT(S)
\ ~VS-
Union of Indiz & Or5.....- o | RESPONDENT(S)
For the Aph1lc )' “o Mr.B.K¢Shérma
' Mr.S.C.Biswas
'Mr;K.Bhattacharyya.
For the Respondeni{s) Mr.A.K.Choudhury, Addl.C.G.S.C.
OFFICE NOTE ~ ~ ~ " " DaTe "~ " " T T T T®DER T T T T T T T T T
14-9-95 ' Mr.B.K.Sharma for the appllcant.
Mr.A.K. ChOudhuryAddl C.G.S.C. for,
respondents on notice. '
: o : . ‘ to . L. . .
. , _ S o LeaveZﬁq;n' ih single applica-

tion granted, In view of pending O.A.
No.168 of 1995 application admitted.
Respondents to file written statement
:."on or before 13-11-95, Pending further
, . order Lne operation of the order con-
R . valnrﬁg “Tetters dated 26-7-95 and
‘ 31-7-95 is hereby stayed, Liberty to-

respondents to file show cause and
seek modificatioft a2 advbsed. Retun-
nable on 13-11-95,

/4?7 . ' . Adjourned to 13-11-95,

'4;cbo;:) v~nﬁ&9%€’3§

H L r05SH R 26 |
Vice~Chairman

7 ' o
- o im ‘ Membex
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(0iA.NO. | 8% /1995
' N ge1-9 7

S HMreAJKaAddl.C.G.S.C. for ths ‘regponacnts,

Mr.B.K.Sharma for ti.z e«wodlicant.

' “djourned for orders wo 19-2-96 ,

Liberty to. file counter.

N : Member "Vice=Chairman

)

1m

& ‘ (\.
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O.A.NO. /g{ /95.1

14,11.95 Mr B.K.Sharma for the appli=-
cant.
Mr A.K.Choudhpry,Addlué.G.S.C
for the respondents.
At the request of learned Addl.
C.G.S.C time granted for written
! statement. ' .
Adjourned for orders to
8.1.1996. . '

‘Member - Vice-Chairman

pg
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' Q/\/l .
o.A.No.{;?g?Z‘j/ I 3

Mre.Se.Sharma fOT the applicants

19~2-96
Mr +AsKoChoudhury ; AdALsCeGeS.Ce for
the respondentse. To- be listed for
hearing on 25=-4-96
Member ‘Jéﬁﬁ%z;girman
1m

e
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1 7.6.96 Mr. K.Bhattacharjee for the applicants.

Mr. A.K.Choudhury,  Addl. <C.G.S.C. for -“the
respondents.

Hearing adjourned to 25.6.96.
Member (J) Member (4)
trd
25.6.96 ‘Mr K.Bhattachar jee for the applicant. Mr

A.K.Choudhury, Add1.C.G.5.C for the respondents.
List for hearing on 5.7.96 before Single

BERCh . ’
MJAE&

Pg
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v S 0.A.No. /95—/9(

25.4.96 ' Mr A.K. Choudhury, learned Addl.
C.G.S.C. is present. ‘

Mr S. Sarma is present for Mr B.K.
Sharma, learned counsel for the applicant.

) %u&pw}g (oA . ~ Written statement has been filed.

g\\‘“\/\ ST @ . O.A. ready for hearing.

)’) ﬁj\i/{,&v\_\)\’ J"ﬂ W List for hearing on 7.6.96.
b\“ LU

Kél ‘ Menber

('4/- nkm




0.A.No. /gg/ 9

5.7.96 Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Addl.C.G.S.C for the
respoRdifssion

REgtsEsss of both the counsel heard
and concluded. Judgment reserved.

by

Member



. ‘ 0.A.No.185/95
s "IN

~ . »\ -
17.7.96 Learned counsel Mr K.S. Bhatta’:harjee

for the applicants and learned Addl. Q.G.S.C.,
Mr A.K. Choudhury for the respondents.

In the course of submission during the

hearing of  this 0.A., learned counsel Mr
Bhattacharjee appearing for the applicants in the.
O.A. had placed reliance among others on th'e;""
following orders of the ‘Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that Special Compensatory (Remote
Locality) Allowance is admissible simultaneously
with the Field Service Concession to the civilian
employees working under the Military Engineering

Service:

1) Order dated 29.3.1994 in 0.A.No.48(G)/89

- D.B. Sonar and others -vs- Union of India.

9) Order dated 30.8.1994 in 0.A.No.174/93 -

Satish Ch Omar -vs- Union of India.

After the hearing was over it was noticed
that the order dated 95.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821)- (in Union
of India and others -VS- D.B. Sonar and others) -
arising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0.A.No.48(G)/89 had been
received. This order could not be discussed during
the course of hearing. Hence in order to give
opportunity to the both the sides the O.A. has

been placed for being spoken to.

After hearing the counsel for the parties
it is ordered that the judgment in the O.A. already
heard will be delivered after receipt of the final
orde ' )

r from the Hon'ble Supreme Court in the above

menti
ntioned SLP, namely, Union of India and others
-vs- D.B. Sonar and others. |

Copy of the
order ma .
to the counsel for the pafties 7 be furnished

nkm
: Member
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12.7.96  Mr.A.K. Choudhury,

. personal difficulties today and requests f

!

learned Addl.C.G.S.Cs present
and 1nforms that Mr. K. Bhattacharjee has some

or
listing the matter in next week.

- List on 17.7.96 for hearing ('For being

m%é?

., Spoken to').

) wt et
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95.6.97 - None present. List for hearing on 6.8.97. !.
ﬁember
:\ S R - 'nkm . \

2@ﬁ$ﬁ§7' - ﬁ@aré Wr‘xgmhatta@haxfwe for the
o appliWant and Mr A,ﬁcﬁheudhurytl@arnaﬁ
. AAALLC «Gu5.C' fOr the respondents s
| B o Counsel of both aides have completed
SR o ’i. their submizsionss ﬁﬂaxiﬁar@mnmlud@ﬂg_

- dudgment reserveds | , | :
e
Memder

Jhdgment and oredr pronounced '

C AppllCation is disposed of in terms

. 10-9-»97 o of the dlrectlon contained in the ‘
o order. hb order as to costs. '

Lop

L

o pg.



.UaJon of India & Ors.

n

¢A.NQ.

168 of- 1995.:

Uniog of_India & Orq.

' O AONOO 183 Of 19950 . _ .
- Sri Gangadhar Kalita ‘& 18 others BRI

Ve Versus -
<Unxon of India & Ors.

O.A.No. 184 of 1995

--er Bai?untha Das & 14 others

« Versus =
Unlon of India & Ors.

O P Nec185 of 1995.
B P%R.Rajak & 11 others.
"_~ Versus =

S

o
s,

" Union of India & ors.

» O A.No. 186 of 1995,

Ked k‘ hcudhury & 26 others.
"f - Versus.--

+

4S.i Tapeswar Singh & 16 others

- Veraus -
Union oi Indla & Ors.

C.A.NO. 188 of 1995.

Eri Prem Kumar Baishya & 23 others

@’Vetsus -
Union of Ihdia & Orse

C.A.NG. 189 of 1995.

Si Mzhendra Kumar Das & Zl*others‘

- Versus -

~Unicn cf India & Ors.

_,Sanglyine.Administrative Member.

.Applicaﬁts

. Respondents.

. Applicants.
. Respondents.

:.Applicaﬂts

.Applicants

N ReSpondents’

+ <Applicants.

.“.Respond?nts

-contdf;aQV

L + applicants.
=+ '+ Respondents

‘e . Applicants

3

.« <Respondents

. ‘Applicants

.Respondents

.Respondents.

]':.:
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ineer Works’ Sec‘tion

'+ . .Respondents

. Applicants




taan

e Tl

Y iﬁi““Union of India

oty
v

XA Y.

‘

; i.l‘g;?alg ng

3¢ GarrfsongEngipeen._aeq T
859 Engineer“WorkszSection.
C/O@99 "?Ao X ;

w1111am smith‘& 21 others
- Versus -

3 Garrison Engineer. :
* g5'9 Engineer Works Section B 5
c/o 99 A.P.O.

4. Controller ‘of Defence Accounts.
Gauhati

e R

wo.A. no( 196 of 1995._

1. Union of',ndia | ;;ﬁ'
2. The ChiefﬂEngineer.

i “Eastern Command H. Q.- S R
Calcutta.;j~‘_ ) o : ‘
3. Garrisonnnngineer.,}f:f e ) S

.1-859 :Engineer -Works -Section C/0 99 A.P.o.

4. Controller of Defence ‘Accounts. :
Gauhatd .. . o ‘

,' OOAONOO 197 Of 19950 C . Vo

[C

I

Sri c. K.Janardhar & 24 others ;,; . Applicant . ‘
1Union’ of India & Others . o'+ Respondents

2. The Chief Engineer.
Eastern Command H.Q.,Calcutta.

3. Garrison Engineer, S o ;
859 Engineer Works Section c/o 99 A.p.o. , .

"4+ Controller -of Defence Accounts - 3 39 )
Ganhati . - .

e o o i i e & o o 1 A e e

ST W L
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of Defence‘°civ111ans employees '.1n"' the
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A 17=4=95 payment‘ 1 ‘aCCOunRt of :
?SSCA(RL for: the“period '1-4<93 chwards
~already: _ma_de 4s irregular and unau-
-thorised:and ‘requiring ‘recoveégy 1in
Jump sum£rom. the nsuing pay. bills
withdu any. consideration,,anq inti




<

\ff—f‘\ff””f?~vf4 \of the CDA:Gu:ahati. - ,t_,_._3~_‘

1) 01/Cash/30 Gt +29=5= 95. o
2) 01/cash/31 dt. 29=5=95, ‘. . .
3) 02/Cash/73 dt. 27-5=95, oo
o .. 4) 03/€dsh/51 Gt 17-5-95 A S
. '8B) os/baghllg dt. 26-5=95 | .':;:
fia %ﬂf;é) 01/c53ﬁ/71 dt.30=6=95 . |
. o ;, ggy 11l bearin voucher Nooocicash/
S : 69 qt. 9:% sOnvaccount of payment@ of 'S
o s, returned;unpasqed for the reason stated '
anove. ' . . . .

*

TOperation of the. above two -orders have been stayed by'

AR

.“the Tribunal qat. admission.of the present. originalleppli-. ki
cationse o L A'v,_.{ﬂﬁ.. , SEPI ’a.;:mfa; ﬁ
5« . The decision ofathe Tribunal in S4Co Omar(Supra)

..Was based on the its decision in D. B.SonaILand others.

ZW§LP_No.17254_o£ 1995’f4;§9;b3 the. respondents was dismi-
~ seed by the.Hon‘ble Supgeﬁe_Court onV24-7~1995jwith o [
: - .« .liberty gé file,Review_Application.,Review Applicatiodu~A
| ',5No.1é.of 1995 filed by the respondents.wes dismissed
: by the “ribunal on 20-11-1295. D.B.Sonar and oﬁhere)
& Y 3/95(0.A.48/69)anc RA 4/95(0A 49/é9),énd some of the
i other casee referred to by ur.K.Bbattacharjee were
- subject matter_in Union of Inaia ;ﬁd othere VS

‘Be.Prasad, B.o.o and otherg(bu“"a). ‘The aforesaid

letter dated 17.4.1995 was under consideration
by the Hon'ble Supreme Court in that cases The

/(. _ Hon'ble Supreme Court had held in theAOrder~dated_ f-f

contd/-Qs




Accounts Officer were taken by them pending clarification
~ of the order dated 31.1.95 and dated 17.4.1995 by -the

L , authorities under the respondents No.1 to 3. From the
. ,

: : - - impugned order No.PM/l/306-CI dated 31

Area Accounts Office,

f : , that Union of India is not entitled to recover anY

| \ payments made of the period prior to. 17.4.1995. In the
f;; . o , impugned order No.Pay/Ol dated 26.7.1995 the CDA had

’?“»' fiwldﬂﬁ;;fif:"freferred to the letter dated 13.1.1995 1ssued by the -

| S Ministry of - Defence classifying certain areas of Aruna=
N f'f”""';-chal Pradesh as Field Areas: and Modified Field Areas
' ot ) and@ sought clarification‘as mentioned thereinalmr AoKo
‘choudhury. learned Addl.c.G s.c submitted that classiot ,
kfications of areas were made under letter dated 13.1.1994:
fand not dated 13.1.1995. Mr k. Bhattacharjee submitted ‘;f
‘that the applicants were posted in Modified Field Areas.'i'
Apart from this clarification. the CDA also sought
clarification regarding the aforesaid order dated

17 .4.1995 . The impugned actions of the CDA and the “.f 9

o7 495 1ssued by
Shillong the recovery ordered
. to be nade relates to the payment of special Compen-

/< a satory (RL) Allowance made from 4/93 to 1/95 through

mra——
3 ¢ -

* peadode

» 0N

7 T
b A ;s
TN D
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the vouchers mentioned therein. Infsome'of the original'

'“*applications under consideration however. the CDA.
~ original Applications the Accounts Officer, Area Accounts

‘and circumstances stated above the respondents 1 to 3

~dated 26.7.95 as mentioned above as soon as it may be

Application shall remain suspended.

.

Gauhati was not made a respondent while in all the
OEfice. shillong was not made a respondent. In the facts

are directed to communicate to the Cpa, Gauhati the

clarifications sought for by him in the impugned order '

possible. On receipt of the communication from the

respondents the CDA. Gauhati shall take apprOpriate action
immediately. Till such action is taken by him, the

Operation of the impugned orders in each oOriginal

With the above directions, the original applica-
tions under consideration are disposed of. No order as

to costs.

[

b
sd/=- MEMBER (A)




\ Yol aae pe’

1 y15EP19%S A ! 2;
{ 4% zv 3%

IV THE CANTRAL AUNIN I TRyLhUW TREBSN AL FAUHATI BHENCH.

GAURGIRE) PERTE

4 _ _
Original Applicstion No. ‘@3 /95.

IV THE MATTER OF &
Sri P.ReRajak and others.

Qoto‘oo¢-oo-oADDlicarltS;v

Vg
Union of India and 6thers.

eteessenssesrespondents.

It is respectfully submitted for the
appi}.i.cants - | ‘ |
1e " That the applicants have submitted a joint
petition seeking relief of payment of allowance and
service benefits as admissible to civilin central

Government employees in terms of office memoranda

~dated 14=12 83 and 1-12~88 of the ministry of Finence

(Deptt. of Expenditure) of Govt. dmx India.

2. " That from facts o f the case,it would be
clear that é.ll the application have a common cause

and interest in %% it and as such the joint application.
deserves to bé:'entertained as provided by Rule 4 (5)

of the procedure Riles.

In these premlses it is pra:i&ed that the

Hon! ble Tribunal may be graciously pleased to pe:cmlt »

filling of single appllcatlon by all the applicants

jointly for ends of Justice.

DR Rajak



Y ERIFICALT.ION

. ' ! ,
I, gri /Q/9 &ﬂfﬂ/\’ son of .....
6.’44!5(4%({)3. . Korew /E.Oy’gglopeed under the
Garrison Engineer, 859 Engineers Works Section C/0O

99 A.,P.C., do hereby verlfy thut the contcntq as

para v & e

true to my knowledge and belief.

..+ & the application are

DR Qog&\«

=799 SIGNATURE
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APPENDIX A 3
EOHM&‘:
FOR"i I .

APPLIGATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT :1985

Title of the Case : Sri P.R.Rajak and others.
v 0_ "' ® 000 00 .Agglicalﬂﬁ

Ve
Union of India and others.
',..,;.....,ReSQQng nts.

"INDEX

$1. No. Description of documents relied upon Page NO.
1f'ApPliCatioh -_‘ SR ) 1~ 1)

2. Anmexure 4 ¢ COpy of Letter dt. 26.12.95 10-12

3; Annexure B 3 Letter dt. 31 7,95 19~
h,Annexurg o ﬁ Copy od mémo at, 14.12 83 13- 15
5. Anexure D : Copy of Memo dt.1,12.88 16-16

Note : Other documents refered to on the appllcatlon
are selzed and possessed by and hapen to be
in the centrol,custody and power of reSpondents
belng correSpondence exchanged in official

channal. and may be required to ikm be prodused

PR Rajek

SIGNATURS OF APPLICANT :

by respondents.

FOR USE IN TRIBUNAL'S
OFFICE :

DATE OF FILING :
. SIGNATURS

FOR RE GIn.a TRAR




I THE CANTRAL ADHINISTAATIVA TRBUNAL :GAUHATI BaNCH:

(1) sri P,R.' Rajak son of Sri Sukhan Ram Rajak.

(3) Sri A.K. Sahu son of Sri Ramgulam Salm.

§3) Sri Covind Chettri son of Late Dill Bahadur
- | Chbabri.

(4)Sri Dakh Bahadur son of Sri Mutham Singh

o - curung.

(5) Sri Langa Sarai son of Late Lathari Sarai.

(6) 5ri Bhalu Das son of iate Batlé, Das. - |

(7) sri K- Boro son of Late Duti Ram Boro.

$8) Sri R.N. Mahato son o f Sri Ram .Ch.Mahatoo

,(9) sri_S. Bahadﬁr son of Sri Mandhosh Tamang.

(10) Sri J.Das son of Late Rakhal Das.

(11) Sri R. Arjun son of Sri M;Subba..

(12) 8rdi DJR. Tati son of Late Sattu Tatl.

eeeseeeesssall employed in P/R I, uné&ler
the ~

o QRZ_Q@“@\K

-
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Do

under the Garrison Enginer,
859 dnginer Works.Section ¢/0.

99 AP0s  wu....ipDlicants.

Te

2.

3.

DETAILS OF APPLICARION :

Union of India

represented by the Secretary to

‘the Government of India, Miniatry

of Defence(Engineer -in Chief's
Branch ,Army Head Quarters),New Delhi.
The Chief ¥ngineer, |
Eastem Command H.Q.

Calcutta.

Gagrison fngineer,

859 Engineer'worké Section
¢/0 99 A.P.0.

Cdntxoller~of_Defence,
Accounts, Gauhati.

eseeees espondents.

*. Particulars of order against which the applicatio

© dis made-

Letter Wo.PH/ 14306~ CI-dt. 31.,7.95 issued by Accounts

officer directed to recovery special compensatory

(CRL) allowance.from 4/03 to 1/99.

o, Jurisdiction of the Tribunal-:

The applicants declare that the subject matter

" of the order against which they want redressal

tl’]e Omerq cas o0 l3/

P 2. Rayal



- o

4

within the jurisdiction of the Tribunal.

3. Limitation :

The applicants further declare that the

application is within the limitation period

prescribed in Section 21 of the Administrative

Tribunals Act, 1985,

. Facts of the Case : .

1) That the spplicants are civilian defence

employees of Military Engineer Service Department

employed under the responde nts and as such the

applicanta are rosted to work at high altitudes

. of Arunachal Preadesh ,a hard, remote and céétly

area where necessities and essentigl services
of life are ver y scarce and are available only

on paying abnomially high prices.

2) That the central Government ordered for

payment of special duty and special compensator y

(Remote locality )allowances to its employees

- posted in the liopth- eastern Region of the country

to attract posting to yhis remote and costly
1ocality. The fieled service coﬁcession were
_extendéa to the civilians by the Government of
India, Win.istry of Defence vide Their letter
dated 2541»64'as amended from time to time.
The applicants are in'receipt of Modified
field service concessions.are also being.

pald to GREF staff posted to this area.

dated”...‘..ﬂ'. )-i./



3) That the-need for attrecting and retaining

the service of compeuent staff for service in the

North mastern Reglon comp1131ng the seven states
including Arunachal Predesh was engaging of the
Goverﬁmenb and wit h é viewkthe eXisting allowances
and service benefitee to employees posted in this
Region., A committee under'the chaimanship of
Secratary,Department of peisonai & Administrative
Reforms wae appointed and after considering carefully
the recommendation of the committee, the preside nt
of‘Ihdiéwas pleased to decide in favour of allowances
aﬁd benefits‘ being cdnfiﬁued as modified by Government
of Indig office Memmorandum No. 2061#/2/83—E IV of
Nlnlqtry of F&nence (Department of Expenditure) -
issued on 1h~12 -83 subsequent there after qnother

office Memorandum beig No. 20C14/16/86/E. IV/E.II(B)

‘dated 1-12-88 was issued making some improvements

in allowarces and facilities to employeces posted in
this Regdon. |

L) ' That such allowances and -facilities were
admitted by the audit authorityes ink the past.
Reference 'in this connection/may be made to letter ‘
Ho. 1360/4/2623/BIC (3) dated 20~ 2-87 of the C.H.E.
Tezpur where by M‘inistr y of Finance ;,Pepartment

of expenditure offlce Memo randum To. 2001/L/86-7-TV
dated 23-,e86.mak1ng spec1a; mention of the employees
posted in Arunachal Pradesh and to letter No. PAY/ 2k

/IV/PC dated 20-2-87 of the C.D.4,Gauhati.

4/ That such.......57

P4, Lok
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5) That, however, in so far as special

‘compensating allowances is cocemed ,the C.D.4.

Gauhati as per letter M/D dt.31.1.95 and 17-4=95 a

~allowed the applicants to withdrow the benefits with

effect from 1.14.95 instend of 1.12.93 .The applicants
begs to state that they have withdrow the said benefid

© ts as per the order of the authority, from 1.4.93

under protest. _

6) Be it s"cat‘e‘_d here that with regared to
special duty allowance as per memon dt.14-12-83 .

and 1.12.88, the spplication has filed a petition

NO. 0.A.10 .iLand after heri*ing the matter your
lordship was pleased to dimised the petition on

on 3-7-95, |

7) - . That on the long part of July the
petitioner was informed by the office that 4CDA'Gauhat:l'
Vide its leter Ho. PAY/01/I dated 26-7-95 has directec

‘the C.UW.E.

Tezpur & recovery the amount of S.C.A. which was

. -paid to. the applicants W.£.F.1.%.93 to 1/95 pending

clearificatiori from Ministry of Defence., The arear

price to 31.1.95 will be paid after receipt of

clarification from theM Ministry.

(Copies of letter dt. 26-7-95 and 31:7.95
are encloused here to and marked as).

Annexure- A and B,

8) That the appiicants begs to state that the
authority has already gave to its local Aduit

department to recovery the said amount as SCA which
was paid earlier to the applicants from the salaries

ingpite of the O.li.

- N gy . r 7



'mé, |

dated 14-12-§3, 1-12 88,

(Copies of0.l.dt. 14=12-83 and 1.12.88
are encloused here to and marked as

- Mnexure C & D).

5. Grounds for relief with lepal provisionss:

1)

1)

111)

For that the spplicants are entitled to

speciai cbmpensaédry allowances as per office'
memoranda dt. 14—12-83, 1-12-88 in as such o

as theesaid mamoranda have been made applicahle

all civilian'éentrol Govt. employees’and cannot

be discriminiated agaiﬁst. |

For that the departmenfal authority have veen
sezied of the matter since after 1-22-83,initally
by-making payments in.accoxdence with office

memo randum dt.1¥~12~83,'ther after by making

order steped ing.such payments and directing

for recovery of amounts alredy paid that to

iithout seeking any clarifiction is gross violation
of the a@plicants righﬁ which is guanteed under

the constitutions of India. ,

Tor that not with standing payment of SCA to

the GRAF personal they being entitled to allowances

and benefits under O.R.dt.14=12-83 and 1.12.88

also, the gpplicant are also entitled to such

allowance and benefits, effective from 1-12-33
mut the same was giveh»efféct from 1-4-93 which
deprived the applicants from their legitimati
right. t |

conted.eeeeeee?/
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1) Tor that the respondent fail to under
sténd the order dt. 3 =7-95 pased by this
Hon'ble Triunal in- letter and sprit a= such
the respo ndents issued a direction to recovery
the SCAanmlthe applicants, which is miscarr-

iage of justice towards the applicants.

V) Tor that the applicanﬁs being posted to high
altitude of Arunachal Pradesh ,the necessities
and essentisl service of life are care at
such places and are avaiiiable only or
payment.of"abnozmaly'highvprices w hich is

~ far that uniesg the applicants are compensated -
by making payment of allowances and service
benefits as per'office memorenda dt. 14=12-83
and 1-12-88, they shall have to face grave.

“injuntion and serous injury that deserves

to be remedied by protecting them feom the vice
of discrimination that is gwarantee. to them
as cifizens/public emplbyees under Articles
14/16 of the constitution.

6) Details of remedies exhausted :

The applicants declare that they have availéd
of all the remedies availablevto them under the xexirusm
relevant service rules, etc.as would be revealed from

paragraphs 4% and 9 above.

'contedo...oiouotucog8/
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7) Matters no t previously filed or pending

with any other court

The aspplicants furtber declare that they have
not previously filed any‘application; writpetition
or suit regarding the matter to respect of which
this application has been made, beforeany court any

court or any other authority and or any other bench

of the Tribunal nor any such agpplication ,writ petition

or suit is pending befoke any as them.

8) Belief dought
The respondentsa may be'orden/directed to
any pay to applicant the gpeclal compensating allow-

ances in accowdahce with O.M. dt;'14~12—83 and 1.12.88
of the Central Government as refered above ana be

further pleased to Set aside and wuashed the Order
dt. 28-7-95 (Annexured) and 31.7.95 (4nnexure-3B).

9. Interim order if any prayed for s

' The reépondents méy be dire¢ted not to give
effect of letter dt. 26.7.95 issued the sr. &4.0.(D)
and leter dt. 31.7.95 issued by A«0. and also be

directed not to recover the arrear amount paid to

the applicant pending the clareficathon from the

Ministr y of Defence.
10) In the event of aspplication being sent by

registared post etc, :-Not applicable.

COntéd.......,.9/
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11, Particulars of postal order
ofP&hN&wJD%327£3£. |

filed in respect of aﬁplication

' fee & date 2/9/95. v issued by Gauhati EeadPost.
4‘ . office_fee Bs. 50/~ payeble

at Gaubati is annexed
~here to.

12, List af enclosers : Amexure. A. 8-¢D

VERIFICATION

I, 8ri B.R. Bajak, son of ari Sukhan Ram
Rajak empléyeed'under the Garrison Engineer, 859 sngineer

works section C/0 99 A.P.0. do hereby verify that the

contents as para L. .4 b 7 . " of the application
are true'to my personal.lknowledge and para 2,3,5 are
velieved to be true on legal advice and that I have

not suported any material fact.

PR. Q%’@k
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Capn»of‘tDA Gauhatl lstter Neo Pay /011X dated 2c=7=-95, xdhwxxxxn .
é‘ ,q,i'... '!,;- B ’
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$-_€-»-.:3ub=: pA?ﬂE&T.cg_§ca (RL) IN MESPECT OF INDUS TRV, FTAFES

It has bazn intimatsd by ysur AAOQ GE that o ment an
account mx of oC* (RL) (alwnnaith F3C) hat besn mada te Induatrial
parsunnal ?sr the poriad Prom 1k4«y¥3 te 31-5-97 in 3pite cf
déiaag rumn ¢ . th aumit.

AB’ psr /0 lotcer 2L 31=1-55 wnd 17=4+05 Defanes Civilfane:
aerving nauly defineed Mudified Figled Areass re antitlod to bCA(RL) oo
and other allousnoss waP 1w4=93 and ne Fiold sarvice cancassign ’

”!‘ilﬂaimiﬂelb‘a though the cht. lottur vas issusd en 31.1.95.

.. iz The ‘ogoe regardinf pavment of arrearc eneccaunt SCA (RL) for
Cthepsriod 1w4«25 te 31=1-95 ond pocovery of sest ol Frea ¢ ation/
3 . 3inple.acoammon,tion alresdy availad fc unstr nofosonca uith. N
. - higher- audit authority Per clerificatien lin cunsultatien af Minl.
o ‘of Defanca, ine caze {5 8till under censisivacizn witn Min’ af. .
L Defance and in wwantime Lt has -Been dacidai thot vesou3ry of cott
.of _Prev.ratia n/singls acuammadubicn alrcady availed prier ts
" Jlelw95 mzy not bo mgdes Siallarly and payment on accaunt 1af .
of sca/acn/asa uay nut b8 nada Por the peried 1=4=33 to 31~1~95
paymeni.ual 1=2-95 Wway bu gdmitted'in .98 ne iSC(Free Ratian/
ﬂwcacufmodatihna is being avalleds . .
;.,,'z"xv I viow of pendin? clarifxcatxcn ragard;ng appliuaticn of
‘pzavieians A7 Win of Quionca latter dt 31~1«95 and 17«48«95, ; aYmcnt
- o asgount - of SCA(Rg) fer tha poriod 1=4=93 snuards alragd) tq;adc ¢
~-dgregular and unsuthdrisad ond reQuiring rdcwery in lumpy n Prew-
the mad ensuing pay bllls uithout any censidcrapiion znd intimgted
.te this.effices aNyu Shi.lunq N a8 alraady Lc‘n instracta. - te‘ T
: arract»rocavory in lumpesums , C

ks per Min of Def lnctzr dt 13~1-9 certaln Area af’ arunoahgl ‘

_ uPridtah havs basn claosified beth Flelg and Medificd ‘Field Area ..

-. 8. WQLls, . Plaacs intlnmagte specific authcrity ‘cla324fying yeur o N

““effice.lecatien in Medifiqd Fialf Area’ If losatad in modlfled v
‘flndl ‘arsay. facility of FSC may be otepped forthuith and r3cevary

AP 3ny Pred 1=2-95 cn coceunt, sf cest =f Frao R-ticn/Sinale
1nnocmmldatiun may- be. uffected befars: Lenfuing SCA(RL)o

\
Wi,

i .
e
-8 .
- 4

~In futyre: ddvioa of vour  AAQ GE cn r*ngnoial maftsr may

. N iﬂV.rlﬂbll be aecosted to nuoid ahy canrux licatizn whinh haﬂ =7
. Aariaun nede’ O

-

7’
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"=A1~ﬂ”c§hrifﬁ that "850. €05 18, lcsatod in.

I UsTdto 18 No A/113/XIT1 dt 7=7-95, L
He is directed te plgce tne amount te .
~SCA{AL) payment und2r 310 and errect :oce~~
vary in Lump=sgm,S: SA(8L) may nat ba i

admittad ur.lu rac is uAtegpcd.‘__ ' B

“This offiee-eircilar Nu Pey/01/105 d'
30-6-9 may be ra?urred tua o :

] PR

LWITH A ﬂEJuasr TD . Ia3YE auitabla Ihst e
i 8a9’:u5 to efirecy recuvery in Lump;sum (
lncunt of drragular uné unatihorised: paymlnﬁ*

of SCA{RL) to Da’s anse Civdl, .
or ooal ) 4o, darar iana inunudino

V) uuL‘J f.J.u. .b. ’ -_\-('
Fres Rabian/Singis accvianedatiung AR

4,
L el X

-Nodifisd Fisld Arcs s . nar/m/o lutter
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&“ 7 . “ ,5' n)go

i,;é A‘),f ' .
: ,?*Arcc nccnunta Office Zezum Villa
A Shiltong lattor no, 5n/1 3ns-cx 4t 31795,

vy Sub tSPECIAL CGMPEN PENSATORY (RL). ALLDUALCE FRU.. -
;Jﬁ,v L &f83T0 ﬁffuﬂa Tl Rt

’
" . .
AR .

It ha3 haen diracted by the
Lan:AReunt. an agcuunt- off SCA(RL)" paid .
‘ *?tiflcétinn Prum “Mnistryel

3141095 will be eatd. afta;
o ﬂ;niecgy.. , .

COA uuuqhati te racqve“ tﬁ@ "
Prom 4/35 to 1/95 pandxng dlg-
uéfsnoe. The arrsar acier to . e

ricdipt (f clarificatien Prea tho :

Dk v ine aueh the. payrent mgqls Prom 4/93 tz 1/95. ln the .*f;*m:

S aBIVA aBcount “thraugh . the follewing vouchers have besn notag -

i g 3 tecawnry rtou tha- pay bille ¢m ﬁmém;ié__
S hTha racsuc:ius may plezsa. bs 3P.a,t33 Srom the ocnba;eq W_“ i

yoilrindineoted Anveled in tha Pollsufng hills tp Comply will be

< gi&roctave af the .LUR Guuahatiy A »

) 01/Cash/30 dt 29,5,050 L e
, : ﬁ%?}"ﬂ1kta3h/31 dt 29,5,05
i 1.3);'02/3a91/73-at 27,5.95
e ;;4),'03/Caah/51:d£ 174 50 95 ;
. L5) 05{Cashfis 4 285,95 e
. ;uarrvqﬂo) 01/cash/71 dc JUJS.Qé; o N s

By pay bill h.aring Vnuchcr Vo, 01/Cash/69 dt ‘ﬁiéfl
" account ‘of Paymant of SCA&RL) is returned. unpassod S

%94
g hfar rhe r3ason stated absval!

§d/ mx=xwxmy .

( RNP Slngn ) "
CAgsount UF°iuar '
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HLW LLLIL, the 14th

DECLIDER 1903
LENLLLY
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| The need for attpacting and retnining the services of cometent
Ofﬁoera_:ﬁ‘,r service 1n tho ligyth l,astmngmgon copriving ?.&I;g ututes

+ of Apan, tl€8haleye, Nalipuy, Hagal . nd and Iripura ana the Unggn

. Territories of Arunachal Pradestt and lisorasm has been crpgocing the 3

- attention of the CGovernment for soue ilies The Goveruent had eppointed
.a committee under the Chalrmaoatp of “woretary, beportaent of MY pgonnel
- & Admingptrative Kelorim, 1o review the existing allowances and facili-
. Wles admweeible to. the various cateprios of 0ivilian Coenira) foyvern-

- mnt emloyees sexrving the this region & 4o sugrent suitevle Liprove-
nenise The recomacndation of the vounittee have beci carcrully

. consldexred by e Governmcat and 4he Piépldent Ls now pleasent to
deceide a8 {follows s~ . *

(1) Renuye of pogtinr/eepuistiqns

There will be a fixed ieniure ol posting of 3% reoru av a tine
foxr olricers ulth teavico ol U jewsy of Jévs anu & Jcory vt o
time for offiocrs with wice than 10 yesrs of vervice, Pericdg of
leave, {raining, ctw. in exccus of 1% day per year vwill be cxolu-
ding counting the tenurc period 0¥ ¢/3 yearu, Offictrs, cn corple-
tlon of the fized tenure ci scrvice mentioncd sbove, 10y be consi-
dered for posting to a station of heir cholee as miay as pocsible,
Satlsfactory perforrance of untics for the prescriLica tenuxe in
the llorth kast shall Yc glven due recogdtion in tie case of
eligivle ofliccers in the mtiter of i~ o

Tae piriod of aenutnileu of the ¢entral Governuent elploycen
to the_ptates/Unfon Yexritorics ot the North fustein kepion whill
generally be Jor 3 ycars which con be extended Ln crceviicennl
cases in exigencies ol public wervioe a8 well ag when the employce

concexcd is Ieiarcd to stay longer, The admussible deputation
allowance will also continue t b¢ pald auring the period of
deputation so extenaed,

(i1) yelphtare for ¢entrs] bepud alning.ahagad
1Y um?ﬁL}nM’l&gﬁﬂmm&

(2) Prorotion in cadre poustsy :
gb) Goputaiion to central temure posts; anu
¢) couree of training abroad.

. The. peneral reguirement o{ at least three ycars scxvice in a
caixu peal bl lvucris %o central icnnre deoutations may also be relaxed _°
to two years in deserving cases ol .critorious gerv{ce in the orth .
EX Iasto ' "\

b
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W A Bp(:cii‘iﬁ entry ohall Lo mwe in the ¢ Re of ull cmployces wi
gader=d in full temuye of ncrvico in the No::'th rasiern 1-!e(xign 1o *
fat effec i, | ’

(111) gogedal (uty) AxxR Allowance

ventrul Wvernmend civilion elployces who Lave all Ingia
transfer liabliivy wilt ve graited @ speviul ((uily) Allowalce
at the ralc of &5 per cent of buolo pey subject to @ celling of
Rse 40 /- mtr month cn posiin the any station in the horth lastern
Reglon, Such of these erpleyecee who ure except frua paywent of
Income tax will, kcwever, not be eligible for this spcuial (buty)
. Allowarce, ipccial (Inty) Allowance will be in addition to any
.. Bpecial ggy and/or Deputatiin (Muty) Allowancse alicauy belng -drawn
e‘ﬁject the conditlon that the ¥o't.al of such spcoial (miy)
ovanoe plus special pay/leputation (Du A
P Kh}/ p Spg(!i'/ p (Duty) Allowarnve will not

. ~ Dol pl Allowanoe like & al Compensatoy
"Allowance will be drawn szparately, - Pccial vonpensatory

U (iv) Saeola) Comenontery Aliguancei
N . ks

.o ClecAgsazond deghalaya 000

L‘ ‘:ﬁ .The ra't'o ot thc alloww(}é w1ll be 5% of panlo nay subiecot
-~ 40 maximum of fse 50/= p,ir, adudusible to all emloyeces without

P (\n¥ pay 1424%, The absve allewznoe Will be admiooible wita
- effect frow 1=7-1582 {n thy cade of Assar, .

. -
Y A Rl Bl P

.-.-.-.-.~

2 Mantouz

The ratc of Allovance will be @8 follows for-the whole of
'__‘;j.j;*)".anipu:c i~ '

.. ray uplo b, 260/ B, 40/= p. v | |
.ol 7, PAy above B, 260/- 15% of basic pay subject to
- R . mimm of Rse 1%\)/- De 0l

3. fxioura

. The xateu of the 8llowuike will be as follows i~

rd

" (e) Dfliowd.areas - 25% of pay subject to winimn

of 5, 50/= and mximm of
_ tse 1507= p,m,
(v) Other arces o
. pay upto K. 260/- e 40/- pom,
pay eteve ko 260/-  15% of basic pay gubject to @

raximm of 5o 150/- pem,

-~ v .There will ve no ché.nfe in thc oxisting rate of Spcoial
Gouptuoatory. Allewaioe driceidb) e in \runwhal Pradest . Magaland and

 Migoram and the existl rate ¢ sloiurbance, Allowance: awalssible. |
in specificd areas of ltizoram, ,

: SA/= 3.X XX XX XX
Undex 8eoxetary to ihc Govi o’ lndia

o Goal
Jot’ ‘
M ' OUSL Hbr Yiegu I~

(D. V.5 Rayudu)
AE BIR

AGL (D .
For Garrison Engiueer
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hvt of Indla, Mintatry of Flnarce
lepartment of Expenuditure

| | New Dolhi, ihe 1 beo OB
subject 3 Iuﬁ.gggy‘-w:,g;_g. \ "&';"‘»!1‘; 10} T OYrLS OF Thils
) '\‘. '%‘t' ‘;mfw - ‘3\&-‘:‘.";)}{‘» .L" ‘mﬁ“hb
. T T xu ' SN

: The undervigncd iu direotcd W rufer to this Minisixy's Odkie HoOe
2014/3/83-1,1V ¢ated 14th bwocioer, 1983 and 30th Maxoh, 1984 on the
subjw1 mcntioned ebove and to say tat the question of miing sultable
imrovesents in thc allowances did faoilitios 1o Central Govi, enploy=
ees posted in Vorth Bastern region corprising the States ot Asuau,
Heghaleya, lidhipur lagaland, Tiipura, Alungchan Pradesh and Mizoraum
has been engaging Ine altentior. o1 the Govt, AcCordingly the President
ig nov plecsed to decldc @8 followsi- ’

(& X BERE B S £ 6L SCHIRLE Ton

(1) g.!emm.&.i.mamm@w&a |
ihe eriating Ymvia*_ons ag contuined in thts Mintsotry's O.lt.

LY ~rARTOws b ‘et % R

dated 14,12.83 will coniime.

(11) Heishiare for Genbeak denuiation and and fralning abiougi-
golal meniiog in caufidenihaby: ) |
-The exLsiing pilovisions 4o Goi. JE’%% thic Finistry's Celle
dated 14,1c.83 wilf continue, Cadre authoritics arc advised to give
due welghtage for catiefactory perforuance of duilcs for the Prescria
ped temure in the North-Fast in the miter of promtion in the cadre
ponts, deputction & centrsl tenure post and courxees of treining abroad,

(111) a 13¥gp_39. 1. | '
: enira B&%%&f L viployces who have (1l India 2 uns rex

1izbility vill be gronicd speci:.l (uty) AMlowance at the 1ate of

12% of basic pay subject to ceiling of We 1000/- per uonth on posting
to eny e8tatici An the loyth-Li.iton leglolts gpecial (Dutye'allowame X
will be in addition to eny special pay -nd/or deputation du'b{)'a],],ouan.
ce already being drawn subjet to the condition that the toinl of suoh
allovance will not exceed fi, 1000/~ Do e Special allowurocs lite spovial
Sompensatory (Remote l.oo alityy AMlowance Constivotion Allowmwce and
Projeot Allowarce will be drawn sepalatelye o |

fhe Gential Govi, Cililiun cnnloyces who are notbeys of Scheduled
TMipes and sve othczvisc cligible 1ox ihe grant opecisl (Inty) Allow-

ance undecr is paru ond are excipied Lrom peyfent of IncoLe-Tex unaerxr
the Imcormo-Tax fotl will also draw swpeolaul (Iuily) Allowunce.

i) .ﬁf_amz.x enfnto Ty, ALlowaLoCs
I'¢Co e aﬁ?tfns ollétuc 4%h pay Comission have been agcocp= .

ted by the vovi. aud sposial Coipunsatory Allowance at the xevised
have been madc effeotive from 1= 10=-86 (1=10-806),

Oontd. Qv oeveoe NGC—“:

o
g
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X re. 2
(v) to (xii) = Hot applicadle,

2 The avove orders will slso apply i 3&'1318-41111@5_@?1 to
¢entral Govi, emloyecs posted in AndzLan o 4iCOL QY
Lakshauweep iciaiu, “hese oxaer will also apply uk

the

Isl_.nas anag

: J‘Mﬁia
t0 officers pogted 10 N.be. Council, woen tney arc ataticred

the 4.3, He.Zion,

Se These orders will take efrect from thw aat . cf Lssce
4s In so far as tbe nersous serving the Indian Meit &

Deptte 23¢ ccacernec thiese orders lesue after consvltuii-c
omptaoller & muitor General of India.

5e: Linii verelcr o thio Mergrencum is attached,

54/~ yxx ¥¥X_XxX
(A JAYAZANMAL)

Joint Secretary to the Tt of India

Godaxe

D Sk Yoo <~
(D. V. S. Rayudu)
AE BJR

AGE (T)

For Garrison Engineer

L counts
with the
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Addl. Ce.

Standf

Cew it g inOQede « 185 OF 1995
“einnd {';'lgf“t;.;SHRI K MJAK AND OTHERS

S

se0s Applicant

VS

Union of India & Others X
do0ee¢ Respondents .

Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4
i, Major M,K. Arora, Garrison Engineer, 859 Engineer

Works Section, C/0 99 A,F.0., do hereby solemnly
affirm and say as follows -

1) That I am the Garrison Engineer, 859 Engineer wWorks
Section C/0 99 APO and Respondents No 3 in the case, and
acquinted with the facts and circumstances of the Ccase. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written Statement the other

contentions and statement made in the application may be

deemed to have been denied. I am compentent and authorised to

file this written statement on behalf of all the respondents.

.2} That the raspondent beg to state that the special

Compensatory Allowance (Remote Locality) was ordered vide Govt

' Of India, Min of Def lett:r No B/37269/AG/PS-3(a)/165/D pay/

Services) dated 31st Jan 95. The order came into effect

wef 0lst Apr 1993. As per Govt of India, Min of Def letter,

- it has been ordered that field service concession viz-a-viz,

the speciai compensatory allowance (RL) will be admissible

to the Defence ¥ivilian employees on representation from

all Defence employees of thisliorks Section during the month

- Oof July 1995 the payment of arrears of S5CA (RL) for the

period from 0lst April 1993 to 3l1st Jan 95 was made after

obtaining the UNDERTAKING from the employees that "Any over

payment of arrears of SCA (RL) that may be found at a later date

is refundable to this office",

3) That the respondents beg to state that the amendment to the

above order was issued vide Govt of India, Min of Def letter

Contd....P/2
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No. B/37269/AG/ps-3(a)/730/D(Pay/Se§vices} dated 17th April 1995 -
_nﬁgarding ¥ield Service Conce;sions to Defence Civilian Employeesq/

serving in the newly defiaed'area under which it has been A

clarified that Special Compensatory Allowance (RL) and other
Field service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this 6ffice and Asstt, Accounts Officer vide

his letter No. PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian'Employees is
irregular and be recovered in lump sum as the employees are

avaiiing field service ccncessions. Both the concessions i.e.

SCA (RL) and Field Service Cohcessions éould not be granted at

a time., The matter is under examination in consultation with

Min of Def in connection of Govt of India, Min of Def letter

'dated 31st January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 31st Jan 95 has been deleted and substituted

as under g§-
Y“These orders will come into force wef the date of issued

of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already

availed by Defence Civilians as part of Field service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995%, |

6) That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter

' No B/37269/AG/PS-~-3(a)/1862/D(Pay/Services) dt 12th Sept 95

that both of the c¢cncessions are ncot admissible at the same time.

7) That the respondents beg to state that this unit is located

in the remote and hard area at the distance of 140 Kms away from

Tezpur at the height of 4749 ft from sea level where evemr

to and from is very must infrequeant due to the
of the area. Based on this fact, the Govt of »
Def' has declared this area as Field Service Concession

communication
rough terrain
India, Min of

area wherein the tacilities for field concessions are being enjoyed
Cont\"o [ .!' i

[rOsP Y NP




- 3 -

hy Defence Cilvilians Emplgyees as per éovt of India, Min ef Def
iet'wr Ne. 4/902584/aG/pPs~3(2) /191 /s(pay/Services) dated 25th Jan® A
1864 as modified vide Govt of India, Min ef Def letter Ne. A/2576/
AG/Ps=3(b)/148-5/2 /D(pay/Services) dated 92nd March'l968,

In view of the clarificatien received en Gevt of India, Min
of Def letter dated 313t January'9%S and 17th April?*®5 vide Gevt
of India, Min of Def letter Ne. B/3726%/aG/Ps~3(a)/1862/D(Pay/Se~
rvices) dated 12 Sep85 the recevery of arrears of SCA(RL) fer the
peried frem Olst April*'l933 te 3lst Jan?95 is required te be made
as SCA(RL) and ether allewances are net cencerrently admissible
alongwith Field Service Cencessions,

89 That the Respendents beg te state that en perusal ef eur eld
recerds, it is revealed that the Civilian empleyees eof this effice
were granted SCA wef lst Oct'1986 viée Gevt of India, Min ef Def
letter No. 26014/5/8¢/E~IV dated 23 Sep'l®86. The SCA(RL) was
claimed in respect of this effice fer Defence Civilian Empleyees
threugh the regular pay bill fer the menth ef 12/86 but the same
was disallewed by AAO Shilleng st#ating that since field service
cencessiens are being enjeyed by the empleyees ef this effice and
therefere ne SCA(RL) is admissible. In this cennectien para-4 ef
Letter dated 23 Sep?l986 is relevant. It states that where the
hill cempensatery allowance er any ether cempensatery allewance is
more beneficial the same may be allewed in lieu ef special cempenw
satery allewance, In ather werds anly ene cencessien is admissible
&t one time, The payment against the intentien ef Gevt erder cannet

be autherised,

In view ¢f the present erders received eon the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
ét the same time are not admissible, HKence recevery of arrears ef
SCA(RL) fer the peried frem lst april?l993 te 3lst Jan'l995 is
required te bhe made as per Gevt ef In€ia, Min of Def letter dated

12 Sep*le9s,

The irregular payment amsunting te R, 22,90 lakhs made in
acceunt ef arrears @f SCA(RL) fer the peried frem lst Apr?*1993 te
3lst Jan®9%5 1s required te be depesited with Gevt as the Defence
Civilian Employees of this effice are enjeyed fiedd concessien.

Since the emplayeeé of this werks sectien have been paid the
SCA{RL) fsr the perisé frem 1 Apr*®3 te 31 Jan'%5 which is irresular
in terms of the existing Gevt erders and the latest clarificatien
received frem Govt eof India, Min of Def letter dated 12 Sep'®S5 en
the éubjcct. ne SCA(RL) will be admissible concurrently with field

service concessisn. Hence amsunt already pald termed as irregular

i3 required teo be recevereé from the employees.

C.ﬂtdcoooop/4:"$
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'gj That with reference te paragraph 1 ef the applicatien the
respondents beg to state that on representation frem all the
Defence Civilian Buployees of this effice during the menth ef Jul®
1895, the payment of arrears of SCA(RL) fer the peried frem

lst Apr'1993 te 3lst Jan'95 were made after ebtaining the undere
taking frem the empleyees that "any ever payment ef arrears ef SCA
that may be found later date, is refundable te this effice.*

On pqyment ef arrears of SCA(RL) fer the akeve peried, CDA
Guvwahati issued instructiens te this effice and Asstt. Acceunt
Officer vide his letter No. PAY/01/IX dated 31lst Jul®l995 that
paysient of arrears of SCA from 0L April®1993 te 3lst Jan'95 made
te the Defence Civilian Empleyees is irregular and be recevered in
dump sum as the empleyees are enjeying fiedd service cencessien.
Botn the concessisn i.e, grant of SCA(RL) and availing of field
service cencessions could not be granted at the same time. The
matter is under examinatien is consultation with Ministry ef Def
in connection of Ministry of Defemce letter No. B/37269/AG/165/
Ps-3{a) /D(ray/services) dated 3lst Jan'%5 (Annexure-I) as medified
vide Min of Def letter Ne, B/37269/AG/PS-3(a)/730/D(Pay/services)
dated 17 Apr'l995 (Annexure-II),

18) The both reference to paragraph 2 and 3 ef the applicatien

en the respondents have ne comments,

11) That with reference te paragraph 4(1) ef the applicatien the
respandents beg te state that this keine the remete area lecated at
a distance of 148 Kns away from Tezpur, at the height ef 4749 ft
akove sea level, the essential commedities are bheing obtained frem
Tezpur by lecal marchants and thereby the cest commedities are very
high, Baéei en this fact, the Gevt of India, Min ef Def has
declared this area as Field Service cencegsienal area wherein the
facilities fer field concessien arc belng enjsyed by Defence Civile
ian Empleyees as per Govt of India, Min ef Def letter Ne. 4/02584/
AG/Ps=3(a) /B(Pay/services) dated 25th Jan'l964 (Annexure~III)
modified vide 'Govt of India, Min ef Def letter Ne. A/25761 /AG/PS=~
3(b)/l46—°/7/b(Pay/Services) dated $2nd March'l968 (Annexure-Iv).,

Contd, o"oio . ,P/S".';‘.’



Qaccordingly on receipt of Gout, of India, Min of Oef lettar

o | ,4 ~

Hopevdr -as per the present‘ﬁovt. order this araa has bean '
doclared as modified fleld doncessional area vids Min of Def

letter No, 37269/AG/PS=3(a)/90/0(Pay/Servica) dated 13th Jan. 1994

. o
(Annexure V) and the paymont of arrears of SCA (RL) was made '

:No.'8/37269/AG/P5-3(a)/1ss/o(pay/ssrvice) dated 31st Jan '95

.

{(Annaxure=1) which was later amanded vide Govt of India, fMin of -

Def letéer No, B/37269/AG/P8/3(a)/730/0(Pay/Service) dated -

17th April 95 (Annexure-II) that Defence @ivilian employeos in

“the neuly definsd field araeas, spec1a1 Compensatory’ (Remote

Locality) Allowance and othar allowance are not ¢concurrently
admissible alonguith Field Service Concessions®,

In visw of the abowe, both tha concessions could not be

‘ granued at yhe saime time as clarlflad vide Govt of India, Nln of

Daf latter dated 17 Aprll 95 quoted above, as such the paymant
made on account of arreacs of SCA (RL) from 1st April 93 to
J1st.3an 95 is irrsgular, The Lntentlon of the Govt, of Indla
order is va2ry clear i,e, only ong concession albhe Special ‘
CompensatOry Allowa nce in terms of Govt of India; Min o? Defj
letté} dsted 17th April 95 of any othar compensatory allannce/

conceslen available in terms of" any other Govt, order uhlchever

©is mors beneflclal is admlqslble.

It is further clarified that the concession of specisl
Compansatory allowance and field ‘service concessions arz given
under diffarent orders, the same «arz not admissible slmultenpously,
12) That with referance tow paragraph 4(2) of thGaDpllcatlﬂn |

the respondent beg to suapa that so far the payment of Speciali

‘Compsnsatory (RL) Alloyance to GREF Personnel is concerned, this

office has no comments to offar sinée the Govt. ordarse rmgarding
non admisibility of both concessions concurrently are vercy claér.\?'
13) Thaé with reference to paragraph 4(3) of tha apolication

the fespbndent; have no commants. ..

14) That with raférence to the haragraph 4(4) of the aDﬁlicatioh
the respondants beg to state as per Gowt, of India, Min of D??é |

Cont‘.d. 260 Op/‘
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?

#-Latter No, 4(7)/77/0(Civ-1) dated 14th July 80 undar which spacial

compensatory allowance (RL) has ba@n giuhtad an;rlally Lhe o qb
allouance in guestion is not c.drnlsgll::la to civilians who ars Ln.rec—
eipt of field ssrvige concesslons. It has besn clarifisd by the f
Mlnlstry of Finznce (Deptt. of Expdr) that the baslu condltiono

For admigibility of the allouance remain the same, In connectlon,

" para=4 of O No, dated 23 Sept 86 (Annexure-VII) is relsvant, rItﬂ
‘sﬁates that where tha hlll compensatory allowance or any other ﬁ
comansatory allowance i's more benaFicial the sams may be_alloé@div;

in liau of special Compensat?ry Allowance, In other words ole oﬁé‘éc

cancession is admissible at one time. The paymant against thejintéﬁbﬁi

tion of Govt., ordesrs co%not be authorisad, -

15) That uvith rafersnce to the ﬁaragraph 4(s) of tho application

the respondsnts bag to state that as per Govt. of India, Min of

Def lotter Nc ?/’?269/AP/PS~3(a)/165/D(Pay/1Grv1ﬁas\ dated 31st

Jan '95 (Anngaurn-1) as nodifiod vide letbor NO, 37269/ﬂG/ﬂ?-3(@)/f; ’
. o

D(Pay/services) datad 17th April 95 (Annexure-11 the Dafancs |

Civilian employees ssrving in the newly defined modified field

arsa, ths spacial COmpensatdry (Ramote Lo;ality) allouancefand %.

other allcas are not concurrently admissible alonguith fiald sefviééf

concescion, The mploypes of thls office are in recelpt oF <§'

Fleld Servica Concession till dats, i

16) That with reference to tha zazragraph 4(6) of the apnllcatlon
. . J

thz respondents beg to state that it has been laid that he |
memora nda dated 14th Dsc 83 (Annexurs-VIII) and 1st Dec 88barez

meant for attracting and retaining the searvice of cdmpetant -

officers postad in the North Easkeen Region from othar parts of |-

the Country and are not apslicable to the personnel balongin§ to
_ - |
5ince ths I
o
\ o
T

o

ths region whers theye are appointéd and posted.
oullcan s have 5 :2an gpponted and sosted in the North Fnéfurh
nglon, the cleim does not surv1ve -and OA Noo 61/95 wis rejucted.
|h3t with refarence to tha paragrgph 4(7) of the appllcatlon

17) .
tha respondents beg to statc tha £ the nressnt order on the *ubJecbﬂ
has been issusd vids Govt of India, Min of Def .lettsr NO. FE

i

5 |
; i

1

8/17?69/AB/Q5*“(5)/1862/0(Pay/bmrvlca) dated 12th saat 195
..,.P/7
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»{Amnaxurefﬂlll) under which sars 2 of Gout of India, Min oﬁ Déf
letser No, 5/37260/aG/Fs I(3//1D3/D(QaY/oerv1ce\ datad 31st Jan '95
(Annexura=1} has baen dela.ad Substltdusd as undar ;- . : L{V

" These orders will come into force uaf th: date of iscue of

o
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2o In cther words, no racovary

will b2 made on sccountyof concession like fres ration/free. angle acce
'ommo@ation atc, ’lruady aValled by Defence Civilian as parf oF Fleld
service éonca sions Prom Tst April 93 to 30th Jan '95, Slmllarly no

paymant on account of bJA/:CA/SuQ(RL\ will also be made Fron 01st qull

93 to 30th Jan 35 4,
The above clarifi txon is splF explanatory and thera is no
furthar commants to affer, - _ é
18) That with roférancg to paragraph 4(8) of the application the
espondants beg to staty th;t CoA's letter for recovery of anradr
bf 5CA (RL) paid to the DeFence C1v111ans amployaeces for the periOd:
from ist April 93 to 21st Jan '95‘is in arder as psr Govt, oF‘In@ia‘
letter guotad in paza=7 abouve, Sincs the Defance Civilian empio*easﬂ
of thie organisatioﬁ arz in rsce i@t of Figld Service Conces 31ons, the‘
reguest fOr grant of SP (RL) in addition to fisld s3rvice CODFGSSlon
is not admis~lble us par 2xisting orders, i
19) That vith raforoncey to paragraph 5 of tha applicution the E
fespondents have no comments, 'i
20) That with rafersnce to paragraph 8 of the application the
respondsnts have no commants. |
21) That with rofarsnoe to o naragraph 9 of the application the =

av

!

" ’ . - '. . . ) !
respondents bzg tO stats that the clarification recaived from Govt,

of ‘India, Ministry of Dafsnce letter No, B/37269/AG/PS-3(a)/1862/
!

B(Pay/Service) da ted 12th 3apt '95 {Annexure~YIII) has catagqricéllff‘

o

~ghated that both ths concessicn are not admissible concurrantly ajd the -

il

stay order 2assad by the Hon'ble Tribunal may be vacated;

22) That with refarence to paregraph 10,11 and 12 of the applica§iod("

the respondents have no comments,

Contde....P/8
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23) That with the re&pmnﬁents Eraves leave of the Hon'blo S

Tribunal to fille additienal written statement of GCCasion
arises,

!
! L
e Sl
VERIEICATION | 3
S o
.. L Pt
< N T
I, Majer M K Arera, Garrisen Engineer, 859 Engineer E £y
Warks Sectien, C/0 99 APO de hereby declare that the statements  _
made in this written statement are true teo my knowledge.der;ygd‘ .
£rem the recerds of the case, _ - R S
A I
I sign this verificatien on this the of February'lssii g
at I B
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CJyy 97 5 of I, i of I lattsp o, 8/37269/AG/P5-3(1)/165/D
(Pay/s:rvicos) dacad 31 Jan ‘95,

FIELD SZRYITE CONCESSIONS TO DEFENCE CIVILIAS
C SCRVIET X TiE SEILY EFINEO FIELD 115

Sir,

1. I cm dirzctsd te rafor to Dora 13 of Govt lattor No,
71269/ .3/Ps 3(c)/D Pay/sorvices dt 131494 and to convay the
c_nction of tho prusidant to ths Pollouwing fPisld sarvice
cancuseion to Dofcneo civilians in tha Nowly dofined Fisld

‘r2a8 & lNodifised Ficld Araas o dafined in tha above
tontionad lattap se .

i) Dafanca civilian onploysas sarving in tha nsuly definad
fiold arcas will continug. to bo cxtandad ths conc2vsion
enumzratad in Annaxure 'C' to Govt lottop o, nf02576/16/
PS 3(a3/97-S/D(Pay7barvicos) dt 25 Jan '64, Dofsnce
civiliang caploysas sarving in Maylv DaPinad Field reas
will continua to by axtendad ths concassions anumicqiad

In fpaondix '8' to Govt lattyr No, AP 25762/1G/35 3(a;/
146=5/2/0( ay/jorvicas) dt 2nd farch 1968, -

ii) In additioun to abova, ths Dafance civilians employass
sorving in tha noulyd dafinad Fiald Arsas and cdifisd
Pisld arans will bo ontitlad to paymant of Spacial
Compansatory (33mote Locality) Allowanca and othar
allowencas zs pdniosidle to Dafence civilians as pir tha
cxisting instructions fssusd by this Ministry Prom tims

to tim?.
2. Thos3s orders will coms into Porca veSefe 15t April 1993,
Se This issuos with tha concurronco of Finance Oivision of

thlg iiin vics thair 00 Mo, 5(a)/85-1G (14=94) dt 09,01,1955,
Yours PalthPully,
Sdf=x x x x

( K I Tluanga )
Undar Socratary to tha Govt of India,
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COFPY

Mo. B/37269/AG/ps~3(2)/1862/D(pay/Services)
Government of India
Ministry of Defence g

New Delhi, the 12th September 95,
\ﬁ7

D S e s e e v

The following amendment is made to this Ministry's
letter No..B/37269/AG/pS=3(a)/165/D(pay/Services) dated
31,1.95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas :=

Para 2 may be deleted and substituted as under :=-

"These orders: will come into force w.e.f, the date

of issue of this letter namely wee.f, 31,1.95, In

other words, no recovery will be made on account of
concessions like free raticns/free single accommodation
etc, already avalled of by Defence Civilians as part

of Field Service Concessions from 1.,4.93 to 31.1,95,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will alsc be made from 1.4,93 to 30,1,95",

2, This corrigendum issued with' the concurrence of the
8 Finance Division/AG of this Ministry vide their I.D.
Noo 1033-pA dated 11,9,95, v

Sd/-x x x x x
( L T Thuanga )
Under Secretary to the Govt., of India

To
The Chief of the Army Staff
New Delhi . :
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Copy of “.ovt of InJdla, !N leitur lo. L./3¥264/5 /103 a) /730!
D{Pay/t exvices) doted 17 April'd3,

EINLG CrnVICD COEsElod: 1o LEfE i g CIVILIAMS
TV g T4 orih Wiy Der i) §oIelad anias/

1. The following wmendmentx is modo to this 'inlstry's lotter
No. B/37269/AG/ 1530 6)/0{ Vay/: oxvicee) datod 31 Jan'vi,royarding
Field Service Concessions to Uefence .ivillans lexviry in the
newly defined leld Arxeas $=

" fhe Dofence Civilian employees,serving in the newl

defined modlfled Fleld areas,will contlinue to be ent¥tled

to the special (ompensatoryilomote Localit YAllowancex and
otiicx allowance as admissible to defence Ulvilans,as

akxhezkxy hithertefore,undar - exisiing instrxuctions

issusd by thls kiinistry frem time to time. However,in

respect of Uefenso Tivilians euploysoes in the newly

defined I'leld Areas,Speclal Compansatory(iiemote Lecallity)
Allowance and other ailowancos are not concurraontly sdmissible
alon,with Field Sexvice -oncessions.”

2 This Ccorrlcondum iscugs with the cencuryence of the
Finance Division/Ai of this litnistry vide their L.D. Yo,
388/P4 dated 03 April'e,

— ' C Edf= X X X X X X K X X XX
| ( L 7T Tluenga)
Under Secretary to the Jovt of India

( Tele 3 303273Y)
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., Copy of Secret letter No A/25761/AG/p33(b)/146-s/2/b(pay/services)
dated 2,3,68 from 28 Govt of India Min of Def, New Delhi, .
| ANOIPAL

“{ .
N *Sub : rField Service concessions to Army Personnel and Defence
\ . ’ Civilians In Operatisnal Areas \ . St

I am directed to fefer to this Min letter No A/02584/AG/P53(a)/
97-5/D(Pay/services) dt the 25th January, 1964 as extended and Army
Instruction 7/S/48 as amended from time Lo time and to say that the

President is pleased to sanction the following modification with
effiect from the dates shovn := :

(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1st Mar, 1968 :=

Rank Rate.

Hony Commissioned officers 30,00

JCOs 25,00

Hav 18,00

- | Nk 15,00
NCS (E) - 10,00

officers & personnel (including

civilians paid ®£ fronm Defence
Services Estimates) serving in

Municipal & Cantonment areas of :=-

(1)  SRINAGAR, JAMNU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

to Army officers and personnel to whom
in para 1 above originally applied,

|
| (1) Concessions listed in ApPDX 'A' to this letter to service
| officers and personnel and those in Appendix 'B' to civilians
\ paid from Defence Services Estimates,

l

(ii) special ad-hoc allowance of Rs, 70/-pm to married
service officers Forced to live singly due to non-availability

of married accommodation for 2 years, the position to be
reviewed before the exXpiry of that period, -

(1ii) The concessions listed in Appx *A' and the special
ad-hoc allowance referred to at (ii) above will be
E withdrawn when married accommodation is available to the
} extent of 50%.,

26 Fileld Service Concessions for all the other areas would
be reviewed every two years,

l3, This letter issues w;th concurrence of t@g Min of Fin ‘
(Defence) vide their U.0, No 279-S/PA of 1968 :

b
!

]

l
I



'/ copy / . (
\'7
& SESSED Appendix ‘B! to Ministry of
N , Defence letter No A/25761/aG/
‘ : PS3(b)/146-5/2 /D(Pay/Services)

Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED) ,

(a) Free remittance of family allotmentso
(b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postel orders free of commission upto the maximum
valu€ of Rs, 30/- per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned, '

”i Note :« 1, Dearness allowanges will continue to be
' admissible in full,

' Note:- 2, The concession in (d) above is applicable only in
respect of accomodation held by the Ministry of ‘
Defence, Separate orders will follow in respect of
accommodation belong to the Ministry of works
housing and supply.
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p { No, 20014/4/86-E.1v
G, ¢ Govt of India, e cg
S Mﬁnistry of Finance W &7

/7y« - Deptt of Expenditure EL/

|

i ' ) New Delhi the 23rd Sept*'86

OFFICER MEMORANDUM

§ubjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt employees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/ICc/86-dated the 13 Sgp 86,

nction of the president is hereby conveyed, in superssion of of
all the existing orders on the Subject to the grant of special Comp.

" (Remote Locality) allowance to Central Gout Employees posted

- _‘ S i? Arunalchal Pradesh at the following revised rates :-
. M -i ------------------------ D N e e B .y “ - -
srl Area Rates of Special X Comp Allowance per month (Rs
- - No Basic Pay Baslc pay
| below of Rs.950/- pay C  Basic Basic pay

Rs, 950/- above but Rs. 1500/-P2Y ©Of Rs.
below 1500/-above of Rs, 3000/~

but - 2030/- and above
, below Rso:gove
| 2000/- ¢
| + below
| e e ws M2 am ww as e = ‘e -..--_........__-...-..........___-_&s-ggggl:-a—-—-—-_--—
1, Diffmxrm~icult 150/- 250/- 350/~ SOO/— 660/—
' area of -
Arunalchal
Pradesh
2, Through out 125/- 200/~ 275/- 400/~ 525/~

. Arunalchal
; Pradesh except

2. These areas take effect from 1,10,86 for the period from 1.1.86
, to 20,9.86, the above allowances will be drawn at the existing rastes
- on the matopnal pay in the pre-revise scale.
. I

3} Pay means pay in the revised mmscales of pay introduced under the
v CCs (RP) Rules 1986,.K In the case of those who retaihed the exist

scale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
dearness pay ad=hoc DA and interim relief thereon at the rate in force
on 31.12,85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1.10.86., The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance
so drawn and that admissible at the revision rates as ethoal
to him. The prdtection wil zmmdx continues till the employees rem-~
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise.

|

|

I 4 | Contdo. .02/-
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4,  The Central Govt employees in respect'of'Special Compensatory
allowance & under there order will not be entitled to composite
Hill ‘compensatory allowance in addition, However where the Hill Compe=

- nstory Allowance of any other compensstory allowance admissible is

more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance, ' .

S. The Special Compensatoru allowance will be ¥x requlated during
leave joining m time and suspension in the same manner as City
Compensatory allowance under this Ministry's Office Memorandum NG,
2.((87)-E-I1 (B)/64 dated the 27 th November 1965 as amended from
time to time,

6. These arears will apoly to civilians employees of the Centwal

Govt belonging to Gmoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence .
‘Service Estimates, In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively,

~7e¢ In their application to the staff of India Audit and Account
- Deptt, these ordess issue in consultation with Controller &
~Auditor General of rndia, :

8. Hindi version of the order is attached,

SA/ =K =X =X~ X =X =X
- { R Verma )
Joint Secy to the Govt of India

¢ T ¢

S/ ~X=X=X=X
( PT. Peethamner )
Lt~ .
For Garrison Engineer
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